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FINAL ORDER No. 40756/2023 

 

 



 

ORDER : Per Ms. SULEKHA BEEVI  C.S. 

 

1.   None for the appellant. 

2.  Notice issued to the appellant  informing the date of hearing has 

been returned with the endorsement “addressee left”.  It is presumed 

that the appellant  is not interested in prosecuting the appeal. 

3.  The appeal is dismissed for default in terms of Rule 20 of CESTAT 

procedure Rules 1982. 

 
 

 
(dictated and pronounced in Court)  
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